
o.i.No. 509/1999 ...........  

Order dated 22-01-200 3. 

On being medically inva1iciated,Applicnt No.1 

(Dasarathi Sahu) had fwed jreinature retiremt from 

the 'Ost of Extra Dejartmefltal 3ranch Ost Naster/Gramin 

jak Szevak 3ranch post Master of 3anam1i 3ranch 1,ost 

OfEice on 15-05-197 F/N. since, he was the only iread 

winner of the £4imi1 conDisting of eight metnrs,in 

order to dde over the financial crisis, he made several 

requests to  LJrOVide an ernpLo'ment assistance in favour 

of his son i.e. AijC.flt NO. 2çwho is a matriculate and 

gained some exLeriCe naviny served the De-artmton 

cornassiorite ground. No heed having oeen paid to such 

requests, Ap1icants have ac,roached this riounal in 

the r,resent Original Application (under section 19 of 

thor. Administrativ, Tribunals Act,1985) for a direction 

to the Rest,ondents to provide COL aSSionte aointmnt 

in favcur of Applicant N0.2. 

2. 	Phe sum and sujstance of the counter filed Dy 

the Resondics are tht as there are no rule or 

Deartmenta1 instructions to jrOviaeajrointment (on 

comassionate around) to a de dant or ward of an FD 

g,nt(who retires on eiflg rnicatly ciecategorised) ,no 

action was L.Jken on the k rer of the A)L 1iCafltS. 

- 	 . . . . 
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-on td..order dated 22-01-2003. 

3. 	Heeird Mr.p,I.fdhi,Lp.urned COuflsl .-earina for 

the AFliCaflt, 1,,1r..3eler,1erned Additional Snding 

COunsel for the UniOn of Indi, aiearir1g for the Rebn(jents 

GEld eLused toe ieid.ins of the arcies and various 

circulars issued -y the Director Ger1 of osts,N 	DeL L, 

00 the Ubject. Durincj c-he herirlg, ea coed Counsel for 

t he Aplicarit drew my octention to a similar matter rdered 

oy this friounal in OA No.17/ 2001 disosed of on 21.3. 2002 

(Raghurith Singh vrs. Union of India and Others) ;wherejn this 

Triounal had the OccaSsjc)n to examine the instructions issued 

by the D.0 P & T in letter 1\10.48/ 212/79/p 	dated 4th Au0ust, 

1980 is also the c1arifiction,suosçuent1y issued on  

1986. Relevant portion of the DC &r lettr dated 04.03, 

1980 reads as follcws:_ 

*rhe question of k.rovidiriq some 	posts; to 
dependants of PED Agents in case of dth/ 
infirmity of -in ED Agent has )efl Under COflsi_ 
deration of the GOverflrnlC for quite some tir 
past. It has,now 	en decided that a sultaole2.   JOo 
in the EDcdre may oe offered to One 	 m 
an ED Offici-4177'no dies ,-:hj-ie in_service_1eav 
T-he feiirdly in 
C e cOr1diLion5Jic3T c. 	eguiar emj-ioyei 
who die while SerVice or retire on in valid €sinn. 
5uch employment to the deendnt should, however,3e 
given only in very hard and excetional c.ises'•. 

(ewhasis suJid) 

Rel ev1nt portion of ti- , cleiri fi CUCIOrI dted 10. 12.1936 reads 

aS f011ows;_ 

'nO dpendanc of n 	Agent,who faced retirement 
remature1y on medicl çrounds, can De considered 

for compassion 1te apointnient . 
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cr~nr-d. 	dted 22-01-2003. 

4. 	Whi le examinino the aforesaid roVisions, this 

2riunal analysed ch, matter with the fo11o.'jno .orcis 
;- 

3. 	the aforesid Gflvt.decision dated 4th 
Aucjust,iYaQ and the clrific.cicn civen thereon 
On 10.12.1936 go to 	th 	while the deerldan 
of oath dece-ised and disa3j..ed reçjjar emj-1oees 
of pota jercwnt are entitled to COmpssslcnate 
aoincrneus, such Jenefits have only eeri extended 
CO C€ Jej-endonts of deceased erni.lovees of Excr-
Dertnental 0rg4ini4cion of the said DeL artment; 
wnich means, had the Aiicnt in che Lresent case, 
died in harness, then rl Crere wa/i5 no ar Co 
,-rovided a COmassicn.,te a O1fltiifl1t to hit. son and 
chat simj.e iecausp the A licant has survived, 
although crip1ed/tota11y in alid,hjs son is not 
to Je given a comassionate ap;ointmnt in order 
to remove the distress cOndic.inn of the family.Such 
a provisin 	inc discriirinatory, the very lnttjnn 
of prcvidin0 corn;ssinnat emp1oyment(hjch is meant 
to remove the distress COnd.cion of the family of a 
dceased/disaj1ed employees; over and aaoove the 
provision for grant of ension family Pension) are 

ing frustrated. Non provision of compassionat 
empLoyment to d,pndants of in valid jersonnel of 
jxtra Deprtmeflt'1 Organisation of POstdl Departrrint; 

est eciLly when there are no pravisLnn of arantinc 
monthly pensions/family ensicn to retired ED Agents/ 
their families; is not only discriminatory Out 
very harash and inhuman ones. 

5, 	however,after exalrining/considerinc all asects of 

the matter in the said case of iaghunath ingh(sura),this 

l'riouiiel heja as under;- 

a.... 	•,•• 	
.... W2.th the directions to the 

Respondents to give equal treCment to the family 
meiniers/dedants of cis'a1ed ED Agents(who are/ 
were given .re1nacure retirement) with the similarly 
14ced family memers/dendants of deceased ED 

igts(for they ooth do not get monthly ensicns/ 
Family pensions) and deceased/disaoled regular 
emtloees of Postal Deartme(1t and,in the said 
premises, toprovide compassionate employmnt to 
the son of the Applicsnt,withiri a period of slx 
months hence; upon verification of distress 
conditions of the family'. 

'l 
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Concd... Order dated 22-01-2003. 

6. 	In the above view of the matter,there is no reason 

to take a differt view than the view already taki by this 

Triounal in the case of aaghunidth ingh(supre) .In the inscant 

case the Respondts having urged the SOle point that there is 

no such provision to provide compassionate appoincment,as in 

the g1v1 case; and this Trthunal havincj already decided the 

same points in the above referred case, the Res.ondents are 

hery directed to consider the case for providing an mp1oymt 

in favour of Applicant No.2, on compassionate grOUfld;especia]jy 

by taking into consideration the bulky size of the family of 

Applicant No.1 and upon verification of the distress cOnditions, 

I'he whole exercises should be completed within a eriod of 9 

(ninety) days from the date of receipt of a copy of this Order. 

7. in the resUlt,therefCre,this Original Application is 

sitowed leaving the parties to Dear their Own cOsts. 

Ck 	( 
(kN ORAN JANji'10 HAN Y)  

U3I -) 	/ - 


